CALLING ATTENTION TO A MATTER OF URGENT PUBLIC
IMPORTANCE

Deteriorating financial condition of Air India and action taken by the
Government

SHRI PRAKASH JAVADEKAR (Maharashtra): Sir, | beg to call the attention of the Minister of
Civil Aviation to the deteriorating financial condition of air India and action taken by the
Government in this regard.

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL):
Mr. Deputy Chairman, Sir, with your permission, shall | make the Statement or lay it?

MR. DEPUTY CHAIRMAN : Where is the Statement ?
SHRI PRAFUL PATEL: Sir, it is being circulated. ... (Interruptions)... Sir | will read it.
MR. DEPUTY CHAIRMAN: Start reading.

SHRI PRAFUL PATEL : Sir, the Government liberalised the civil aviation sector keeping in view
the rapid increase in the demand for both domestic and international air services. The demands of
economic growth, trade and infrastructure development placed upon this sector an immense
requirement for increase in capacity.

MR. DEPUTY CHAIRMAN: You can highlight it. It is being circulated.

SHRI PRAFUL PATEL: Sir, | will read it. ... (Interruptions)... | have sought the permission. |
am told to read out.

SHRI S.S. AHLUWALIA (Jharkhand): Sir, as per the procedure, when the attention is called
of a Minister, he should read the Statement.

MR. DEPUTY CHAIRMAN: He is reading the Statement.

SHRI PRAFUL PATEL: | am reading it. Removal of constraints in capacity, both in terms of
the number of routes as also number of aircraft was urgently needed. From only 100 aircraft
available before the turn of the century, the number has grown to approximately 400 today. During
this time, the annual growth projections in capacity were about 30 per cent. Thus, apart from
liberalising to allow more airline operators in the market, a fleet expansion plan was conceived for
Air India and Indian Airlines.

The competition that ensued afforded better service to the Indian public as also much more
economical and affordable prices. In this backdrop, Air India also needed to compete at the
enhanced levels of service expected by today’s passengers. The ageing fleet of the national
carriers needed replacement, and, towards this end, orders for 111 aircraft were placed upon
M/s. Boeing & Airbus for its fleet replacement and expansion programmes. Until then the two
airlines were beset by image problems, with old aircraft and frequent delays caused by technical
defects. The cost structure of operating old aircraft thus impacted upon the profitability of the
airline.
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Even in the backdrop of this order for new aircraft, and 50 of them having joined service,
approximately half the combined fleet is over 15 years old. While the airline began the process of
modernisation, its losses have been mounting because of the present economic recession which
has lowered seat occupation factors tremendously as well as forced all airlines, worldwide, to
drop fares in the highly competitive market. This has lowered yields, causing all airlines to suffer
operating losses. Losses in Air India thus reflects a common economic problem of all airlines
worldwide. Worldwide economic losses expected in the year 2009-10 are expected to be around
$9 billion. Before the merger, the erstwhile Air India and Indian Airlines had incurred a loss of Rs.
541.30 crores and Rs. 230.97 crores respectively during 2006-07. In 2007-08, the combined
airline posted a loss of Rs. 2226 crores and during 2008-09, the expected loss is approximately
Rs. 5000 crores. The accumulated losses of NACIL as on 31st March, 2009 is likely to be in the
range of Rs.7200 crores.

It may also be brought that the equity base of Air India is only Rs.145 crores. The
Government, in the past, has never assisted Air India, unlike Governments in other countries
assisted their airlines when in similar difficulty. In the post merger period, a plan for an IPO was
mooted but the market conditions then were not conducive to this process. It is in this
background that an equity infusion and soft loan by the Government as a measure of softening the
adverse financial situation is contemplated. It may also be brought out that over the past year
there has been a surge in oil prices that has adversely impacted the cost of operations in the
airlines and deteriorated its financial position further. The airline has also suffered from high fixed
cost as also high expenditure on insurance, interest on working capital, aircraft loan, and on
leasing of aircraft, that have not been matched with corresponding percentage increases in

revenue.

The airline has also had to incur huge cost for operating non economic flights in national
interest that have not been compensated for by adequate revenue. These include flights to the
North-East region, Andaman and Nicobar Islands, transportation of the Army troops,
transportation of Haj pilgrims, disaster relief and other unprofitable but necessary operations that
have been entirely in the country’s interest.

The airline has adopted various measures to improve its financial position. Some of these are
enumerated below:

(i)  Rationalization of routes to cut losses on traditionally loss making routes.
(i)  Rescheduling/cancellation of future aircraft deliveries.
(i) Return of leased capacity at the earliest.

(iv) A complete rationalization of manpower and productivity linked incentives including
large-scale redeployment of staff to curb infructuous expenditure.

(v)  Reduction of contractual employment.

(vi) Review of all agreements on all technical and operational matters.
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(vit) Constitution of a turnaround Committee comprising representatives from Senior
Management and Unions to look at all areas of cost reduction, including closure of all
offline officers and reduction of employees at foreign stations.

(viii) Aligning all operational and technical agreements to reflect present market
conditions.

MR. DEPUTY CHAIRMAN: Now, Shri Prakash Javadekar. Please seek only clarifications
from the Statement. ... (Interruptions)...

SHRI RAJIV PRATAP RUDY (Bihar): Sir, this Statement is only confusion.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Whatever confusions you have, on that only you seek
clarifications. Whatever is contained in the Statement, from that only you seek clarifications.

SHRI PRAKASH JAVADEKAR: Sir, that | will do. ...(/m‘errupt/ons)... Sir, | will do that.
...(Interruptions)...

SHRI RAJIV PRATAP RUDY': Sir, this Statement is only confusion. Where is the question of
clarification now?

# THET STASHR: SUFHIIT He 1S, 31 o1 AT b H3l HEIGA & T & 918 IS B
TET A1 IS, ifh JodI0T0 BT I8 Qe faIva 81 TS &SI /o1 Sif 7 e, ool uia |rdll &
goie] IR @I UIR fHhTe™ @ Fi9d &, Rife ST e o, g8 o 781 99 39 e J ol
ARATADBT &, S [SUT BT BRI 1 21 S S SIS B 78] 2| § AR a1 R =18 g
TR ST BT ST RN B, IqDT G H30l 7ABIS | $HD] G AMSY| Ul Al HoiR B a1 61
S 37 ST ST U AaTel | Yol AT b #oiR fhafery feam o, a1 98 |qwe a1, a9 |3l
HEIGT o T HaT AT? The Civil Aviation Minister facilitated the merger saying that he is the
custodian of the airline. Then why did the merger fail? He had also accepted that the results were
not according to the expectations. _gﬁ'm H Ao Eﬁﬁ %\;I q SHIEU éﬁ %, mﬂ'[ Pl gal,
fhftheR-Sa@ &1 ol J Mg sied ¥mRe TEd &, we I&d 8, JATh & (ol WMo,
U YT G 81 S8 KLM and Air France &1 9 S&T&RUT f&aT o111 98T protection of brand
o fop 7812 a8 routes TR Government help fell &1 812 AR T4 I BIAT ©, 919 I8 A9
PO (61 ST 81 I8 AT 81 AT 1?7 3R A S U7l qIferdrie & bi iR fHoia & 8
g1 o, A1 HSR 1 91 qIferaTie & arT i T8 SaTs s ? I8 &1 984 decayyi &1 39 Aok &
BRI ARSI 9¢ &, Wfthe 81 g7l Bl

Y] @1 fleet acquisition B 81 IS Wl GPHTIER DIs WIS T4 HRAT 8, STd ISP I AT
T, 3P U I1 B, SHP U BIgA RIS FAloR 81 Al 81 RGR Haal d & fb TR sfearar
JToTTel &, 98 ot o, Afdr 3 110 TR sive o 1 Aoty fora= fma enm? 81y 45,000 BRI &1
3iTSR YT PR T ©, TP RIS 15,000 PRIS & AR RIS 5000 HRIS 81 Y &1 VA H ST =1
PTIC IMHR TS &, T YoT 4 &7 H WG DI qAM1 A8 § b SHPT S¢< d1e] 8, clfchd I8 Sl
Tl &, T8 HE A 8] 81 UIole 81 8, AT Tefle B 78] B) Fehdl &1 3R HOR BT T, al
= geleg I8 91V fb TR AT F 7T Boeing 3R 7 TaResT & T Airbus <
ST -3 fAHTHI 7 31T T T 19T ? TR 184 & UT U 21 <18 &1 fawT 81T 7, ST
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SYIRT BILT &, TR pilots, fares AT H T2 81K &, I SATA ST-GSTBR I &1 AT -3
QISR Y, SHHT MUDT AT BT TS I e Bl ITcl el 1 A gl forean & {5 arrst
FH B & ol BH HTH BT WFATSS B I8 2 3T HI-H BT B I8 &7 H MUd] TR 3fsar
3R T TIRATS=A 1 <19 ATl BT CISH Tl dl gl MY B4l e NTATSINA fhar 8 -
I TIR TP TSI WIS g7 o7 fb S Mfthedel <189 ©, ST actual demand 8, 9 IR TR
ST 3R SRETT TIRATSH & HRIe 81 U1 H $9 TR white paper TTeT gl 39 Ia18Y fb He
RTTATS O HIfhede e 1§37l ATl H 3TTPI Gulf TIRTATS BT ISTERVN <l g Tt H AT
Air India TaRIHH 3% BI| T8 A SITGT AIfhe & ITel We ATI I8 3T Indian express I Y&
o a1fes AR 1 Wt el e Sa feats off, I 3o g Sf$ar &1 qR1 o & e
AR, dIScieyd Udh g1 "ieTal 81 59! Al #3ll A8Iey Bl GeIrdl Bl a1y 6 wed Bl 5l
bilateral rights f&T &, 9 &9 AT T bilateral rights & T&d U Aidsl IaTal 1 Emirates & 185
FATSSH &Y I 313 SRl IR T # 3Md-9id 8, ifh 89R Hdel 20-25 ST 38 &1 3 T
IS eleyd H1 Gl 27 ...(hdEM)....Th BT ..(Faem)...

7 1ot T (FERTS): 9 ... (JALH).3MYD] TRBR Al...(HqLTH)...
7t ST|UTaf : T2, 1 e ofl.... (FauT)....

sft Ul SAESHR : MY 19 H Rl §1 32 2. (D). FL...(IIL). ... 37T HA g 7Y
22...(FaEM)...

it 3 v ve (AER) : ¥R, SN 99y 9119 8. dal 97 3 3eR Al
MR. DEPUTY CHAIRMAN: Please, Mr. Shukla. ... (Interruptions)... b B...(HIUH). ..

7 TR STASHY : STFHTIRT S, U & TR I AT {6 S8 Sl He XIS ore
frar g, SUP HRU SRS H TIR SSTT BT 11 ATeiNT TR¥IE IR AT, I8 319 digg IR¥T g9
PR 8 T 8| AT J§ JRoRT BT TATSOIR 87 3 Y Bl ? 3 SIIGT (AT Bl 6l
R a1 T2 & fob HRwr fovaT @ ?.. . (@agm). ..

7} Q. JHAT I : IR, I I’BT AT 3B 8, S0 G-I dler Iorgl

MR. DEPUTY CHAIRMAN: | have to follow the time. ... (Interruptions)... | request the hon.
Members that they have to stick to the time-limit. ... (Interruptions)...

S} TP AEASHN : TR, AR &1 &1 HaTed 8 ...(SFGLH)....
MR. DEPUTY CHAIRMAN: | have a long list of hon. Members. ... (Interruptions). ..

S} T AEASHN : AR, AT &1 81 8| PR (a1 82 A-Z, B ISl § PR, 17 B9IR $
AR H 3 FOIR &1 BRI | HH Tl ? & IR, X Higac H dadR R SRI B &, 78, 5
M AT &, ST I AT 811 SAITY 31T TR SF$AT &1 Sl BTeAd 8, 39D oY ARBR TSR
& SR w2 RrmreR 21 319 9 fareatfa @t et # ST ared 81 (Hg ot we) faeanfia oft 3 war
fe I ART U1y TET B, IE UTY JFRIRT 21 Sh] GeITdl 8141 A1y

SHRI O.T. LEPCHA (Sikkim): Hon. Deputy Chairman, Sir, before starting my clarifications
on the financial condition of Air India, | wish to pose a very basic question to the hon. Minister what

is the need for the Government to run airlines. It is not the job of the Government. The Government
should act as a regulator and keep the field open for private operators to run the industry on
competitive basis.
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The Government has already approved purchase of some aircrafts for the Air India. Aircrafts
as of now are running empty. Do you think there is a need for review of this purchase order? What
is the position of delivery? How many are remaining to be delivered ? Whether there is any change
in the stand of the Air India to acquire more aircrafts particularly in view of the fact that no business

is on the card? What is the use of having more aircrafts ?

Air India has a very good ground handling staff, engineering services and cargo operations.

What efforts have been made to utilise these expertise to earn more revenue for the Air India?

Extra passengers on board by Air India on a fully loaded flight has been the headlines on
newspapers for the past few days. | understand that some inquiry has been instituted in that
particular flight from Mumbai to Mangalore. But later on, it was also reported that it is quite routine
in Air India. Kith and kin of bureaucrats in the Civil Aviation Ministry, pilots and cabin crew
members are generally obliged to be accommodated in the jump seat of the cockpit and foldable

seat for crew.

ot STQUTILS : 31U 319+ HaTel B forar 7!

7} 3. &Y. AT : AR, IR WRBR 3R H31 i+ Rafaep &b foTg TIRUIE BT il sanction 21 8,
9% forg & fafaes 3 a1 @) &R 9 3% 99 &R g=are <A1 dr8dl g1 -9 § Uh
SR 9 AT8d1 § 6 I8 1 Hd T BN AR I8 YIRaATST $d ¥Ie 8112

o AR A (STR UQY): IgaTE SUHTIRT ARG & AR w3l St 9 J& 72 el
ﬂT%’ﬂTfa?GﬁHgmergerﬁv_ﬂTW‘\’ﬂ,WWW%W‘#@%WW%W@W
FE U H o, ARG H3 AEIGT DI A1 ATIR 6T 95 3TIHA B, A1 T loss 2226 BRIS H 9
PR 5 BOIR PRI 9| 81 T3 ? ] ratio el X&T &, B UIREPIIS b HUR febel HHAR] BH1H HR I8
&7 I BRI S [ AT TIR ST b uT St FaT &, 74 A 15 Wiererd fa| Srigeh 181 8, S0
B H T8 fordT ST RET 8, 9 WRME Us gY &7 Ife Ul R 8RN, a1 d st g e & QR Sfsan &l
ST 3 T TG ? T UhIR ST 69 f3HT 15 ATel | STGT R &, ST HIROT GRET BRUN 3
TN TR a1 IR 78T o g1ed € 3iR UIgde TIRaTSY TR Il d1ed &l UTgde YIRATed
HATHT HHT oIl &, b AR UIR ST JHa 3 Il T8l 21 S99 a1 {61 S92 39S Sfermar
T geT-gex ol i1 91d pel 1S oY {5 S qHy - Aol a9 8, S9S SIIER Sl 98l 99 T,
HEI HTH &, I IR TSR fTT 1 T8 el B MR I IR Wi el Ty ST 21 59 foIg die
A AHRI TRIER 8 7d 3 IRl wk e wrfarfzai @t S IEt 82

H 3ITUHT €T U 3R FIST BT 3R MBI HRAT AT [ 3ATST 3 15-20 AT TS el B,
PBITYR, IEHCIETE MR GrIg P [oTQ qIEHT DT TIRBIFS TeTcl] AT 3R FoT feh?T o A1 Feall ATl
FITHR 2 [ 39 e B d8 B [T AT b1 IR e IR W1 IH Ta1 Ferd1 171§ Il &
fop it ot forg w1t €, 9 Rroriifere efee ¥ forg o ve €, Hafid efee 3§ 761 foy o8 €,
T TR SATST IE TR AT A1 4 Il X&) 6

S & |1 § g8 A ST A {6 geRers W Bl fhd wi fedhed g o = 872
IR ¥CTH & GIRT U 3T Bl W} fEHeH & A1ea | I8 M NFerrgs a1 S @8,
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ST # ISP IR H SAHRI AT STd T J§ 8] (b7 S, T T MID! TIARATS
HATH H T8I 31 Aepall g1 § AT 6 HA HEley 7 AR ISl & HWR 89 STFBRI & | 3T 91
RIS WIR UR RAITQR GaR TS~ AT 4 9l X2 o, fAfeer Tardst g1 # 9« W&l &, dl i
Ig gTe 4 R 9 81 57 H I8 AR Al ag |

7} ITofta TaTa WL : STFHIRT IS, H $ Hol U IS A 3R Basically, | read the

answer of the hon. Minister and | would not like to complicate the matter further.
MR. DEPUTY CHAIRMAN': Please, clarifications only.

SHRI RAJIV PRATAP RUDY: Sir, it’s a clarification. ¥, # #3i1 St & I8 o1 A1g1 & S
2007 # AR BT 11, T UTferaTe &1 3R qR <9 1 I8 qarl T 6 31 =isil 4 & £
TIRATS 3R TR SfeAT &1 9= JeR Sl $9 < § 3FR 84 3701 Uigde daex &
Kf\’ﬂ?ﬂ'l—sﬁ?iﬁ, 319 Aol HRIN bl a7 g1 & 1 we should go for merger and we should go
for fleet acquisition. & Q1 9Tdl Hal TS 3R T HeT b M7 AT STea] S HRAT T8 2, BRI
iﬂﬁv' TS S accentor consultant Tﬁ”{c’ fopam =, I Bl [P T IOk § I8-Tg heH REIY
T MBI 2009 Th 600 PRI BT ATHT B ST TG 2010 T 1000 HRIS BT GATHT 81 ST
TR D 99 9dTY 7Y AR A1 -1T I8 $6 BHET ST 8T 39 S 3 &A I8 96 Q@1 &
o 3Tt TP 39 <2 D R WY TS de USRS =T €, A18 i 81, SfT &1, 189 oic &1, S8 4
THH HHART /el 8, Sl ST QRS 3R TR e # &1 oxd 3 iR 31w 39 <91 @t
T ] QARSI Bl I WU 4§ I8! Al Al I8 & | FaTe I8 I & (b MR- Y HHARI,
S Hel TP IFH B HA I MR S 37T THE TIRATS Bl a1 AfSaAT A TAT S 2, 39 = Y
I TSRS DI FI T8l Al T I8 &2 T&i I [ #A1 Ay & 997 el ard AgHS!
Y<E & d8d Ugel o 2t BT UHS] IRIT TRIT 2T, S 81 A b B a7 7 3R St ST
P IR Afh Bl 3 IR ALHS! T AT 51 T ATGH DT A AT 77 2T, 31T T8 ST HRb
HRA TRBR P A HATEI H Al 99 71 51 TRBR 9 d1d DI S1a1d < 1 ATRaR I Fgfeh b
TfshaT & & b Faep] Gap &1 < forg 317 a1 T37eidl 2, S GUR] SITE ol heh IR TRBR
% AfId & g IR JoTd 7 IMRER I8 Ufhdr o1 8 &R A& # o IR & 3y AuHsSis &l
IS Y& B2 SHD U T HA A & U Afch bl HITHS I 7T 241, IS9P Foiai & a3
& Igf df T BT Are | SMRaR | Ja 7ok o, 3rmae! a1e 81T fob 537 <97 # 25 ATl Ul
9 ARG B SFETT USRI 4 7ol [T T T, TSl dh ISP [adTa §f$TT TRels~ |
HHATST T8I 3T &1 374 11 HoR BTl &, YR ST 3R ST QRIS 1, U S el (9=
BT 3T TSt AN P 7! B 3R 3T Yhal AT ATEd &, I8 3r4Wa g1 for< fa=1 =y g
T fat fop st Aok BT, ST o= 3o I8 Wil 73 & forn {59 TeRes = &1 9o fhan
ST 2

Heled, 3 4 H H3i] Helad | I8 Yo drgl {5 i f[A9h &, Tab A1 31T HHa1R] &) Gl
ST 32,000 & AR BT 991 Ra A 32,000 HHATRAT & A1 I8 VSRATS ol B 4 I 8] T8
Hehell 21 31T IT VAT DI Al =T 87 T BRI & [ TRBR HHATNI] D1 AT HH 8| PR
Hhell 3R T flab B BT TE1 Aehel] ? ATYH ATH TS Il &1 1077 §U, Uah A1 AR &P d1& 32,000

PHHART 3R TR ST 100 STETT AT WRIGHR TG, IHb PRI 40,000 BRIG H ITADBT SCHARIT
5000 RIS BT &1 fhd bR | 31T 33 5000 HRIS BT 3R 3797 HHATRAT BT =07 BRI ? MRaR
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I HOIR [T <l SHBT UROITH FAT §3N? H YIGHSNTS & a1 ¥ | Te1 D=1 ATg T, S HIgHS!
ﬁQ_CE hub-and-spoke operation Wﬁﬂﬂ, Wﬁﬁﬁm&w%\', B@H—S’W%\*ﬁ?ﬂﬁf
9 UBR AT BT YRT A 2 3R H $HP] ORI PR G011 53 IRE I S {U1-3{U1 IRE <N
ZlIndian Airlines and Air India have become a laboratory for IAS officers of this country. Ff?vﬁ"ﬁ#
DI TheH o 941 foran & o5 & 99 disil &1 919 2 SR #3401 St &1 2 s 9I¢ & fea
TP A 39 AT BT TATT 81 59 AXE BS 91 I aR16R T8 U <ldRe] bl d¥e HH R 8l 5139
T ¥ e aTer 8% e HI Gt Y 317 [ QIRATS Pl Il 2, ol 3T+ TSR AT~
EINENERIRISIE

HEIGY, 31 99 gl & IR 9 I8 YR 791 954 $¥ 21 I8 fI9 9gd Aeaqul § 3R 39 W)
T SaTEC UTfImex] BHeT I+ I1fav| 59 R d1 I8 I3 91 a1ev b Rax ga+t gt |
PI 39 AN I AR < P {10 fohan RTRaR S8-maT Sie?

MRER F IR 9T IWR FR 371E ? A IS, TRPBR $ A1 TART YR FH I8, b
IR B fOh A 39 I B 91 BRI 8, IR O F SHDBT T B 91 B © R SHD &I Ju1 b
75 bR 37T 31T HEd © [ I8 fawhd gall, dl fhr IHS foly B9 RIRTaR 812 3 I &
fofat & forr o RaR 87 o el oAl 7 R 399 fR fawerar kit 8,
9% oy wiF RreraR gm? weiey, siifory & 520 ot & I8 emug oo 6 a8 fawy g1
Jae9e Bl You need to address these issues comprehensively. There are many issues
involved. 3R ST 3MTY &I BT ol NTTh! gaT =ei T fob &= fof, St furset 4 Arell # .9
Pt "I)... Indian Airlines 3R Air India & /=1 ¥ folv 7T, 3779 &1 FhdT © T frad e =,
Ifep=T ST IROTH SWRGR MY, R TR I TR back door arrangement-- ST Air India 3R
Indian Airlines & HHATRAT DI Y1 Feal bl AT AU ANl Pl YD F Hios g o
..(THH)....

N FUHTAF: 27 HRIPHR el |
Y TS Uy WSt RATfh IThT AT BH 1Y, .. (FILIH). ..
MR. DEPUTY CHAIRMAN: Please conclude. ... (Interruptions)...

# oG FAT9 WSk A1 M9 U8l arggd Bl Indian Airlines 3 #of @R faam ol dio 4
oI Bl of JTT| AT 39 Air India Express o 31T 3 Alliances DT Indian Airlines o Aot
fFaTI Back door # TR FRYfhal &t et Q1 39 ®IS @rawer 81 offl 79 TR 4 aar
it @ 1Y, oiret it R 2, 98 ass M 2, Hele | I8 SIRT 39 99 U] $1 Stk < <
CRUEIC]

SHRI BHARATKUMAR RAUT (I\/Iaharashtra): Mr. Deputy Chairman, Sir, at the outset, let
me tell you that | am the President of most of the Air India Employees Unions, and, more than
20,000 employees are covered under these Unions. So, | have the /ocus standito speak to you on
this subject.

MR. DEPUTY CHAIRMAN: You are disclosing the interest. ... (Interruptions)...

SHRI BHARATKUMAR RAUT : Sir, | would not like to repeat what the previous speakers have
spoken about. Only thing about which | would like to say is that to take the airline out of the
problem, the first measure you took was to defer the date of wages of the employees. I fpaen
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B3NT? 3719 §1e1 T8 & [ I 500 RIS 9971 %2 &1 ST81 IR 17 R PRIS P HICT I V8T & g8l W
employees TR axe THR AT e~ ITelT 872

I think, the problem is somewhere else and you are trying to find remedy in some other area.
More than the wages of the employees, these are the incentives of the employees because the
productivity-linked incentives are actually deferred wages. Because the airline does not increase

the wages, the productivity-linked incentives are given.

So, why do you trouble the poor employee? The problem is lying somewhere else. As Mr.
Rudy has pointed out, our demand is to know as to why has this airline gone in red. Who is
responsible? There has to be a parliamentary enquiry to know as to who has brought this airline to
this pass, and, to suggest measures so that this type of situation does not arise in future. So, Sir,

our demand is to have a parliamentary inquiry. Thank you.

DR. K. MALAISAMY (Tamil Naolu): Mr. Deputy Chairman, Sir, it is a matter of fact that we
feel at home with two sectors, namely, railway and civil aviation, because we have a sense of
belonging when we happen to travel on these sectors. | am so sorry to say that | was under the
impression that something is wrong somewhere but it is seen that everything is wrong everywhere
in civil aviation. This is the way in which | look at this issue. When we look at details, the Minister
may try to justify that the loss and other disturbing features are due to the rise in fuel costs,

economic slowdown and the heavy borrowing etc.

These may be his general reasons. On the other hand, when we look upon the issues, we
could see that there is low productivity, poor utilization of the aircrafts, low-operating efficiency,
inviting competition and losing our market by releasing four lakhs seats per week to foreign
airlines. It is surprising to note that out of 177 aircrafts operated, only 13 are earning profit. So, we

are in debt-trap etc. So, what | am trying to understand is.... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please don’t understand. You put the question.

...(Interruptions)...

DR. K. MALAISAMY : Sir, for the aircraft which is flying between Amritsar to London, the crew

has to come from Bombay. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Malaisamy, clarification please. Please seek only the

clarification on the statement.
DR. K. MALAISAMY: Sir, to illustrate my clarification, | will take a minute.
MR. DEPUTY CHAIRMAN: No, no. Please. ... (Interruptions)...

DR. K. MALAISAMY: The flight which is running from one place to other, the air crew has
to come from various places. Sir, what | am trying to ask is this. What is wrong with the
institution? Whether it has something to do with the organisational structure or manpower or

operation.
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Sir, you have said that several measures have been taken. | am inclined to ask whether the
measures, which you have listed in your statement, are adequate or whether they are going to be
effective. | am inclined to ask whether the Indian Airlines and the Air India will come out of the red

within a timeframe.
MR. DEPUTY CHAIRMAN': Please conclude.

DR. K. MALAISAMY: Ultimately, it lacks leadership; it lacks financial management; it lacks
administrative management; and it lacks technical management. Everything is bad. Do something
to retrieve it.

MR. DEPUTY CHAIRMAN: | am just skipping those who have already participated in
the Question Hour. If there is still some time left, | will give them the opportunity. Kindly help
others.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, there is an alarming increase in the losses that it is
incurring. It has increased from Rs. 2,226 crore to Rs.5,000 crore, and now it is expected to reach
Rs.7,200 crore.

The airline has adopted various measures to improve its financial position. The Minister has
stated these. One among them is reduction of contractual employment. Another is, closure of all
offline officers and reduction of employees at foreign stations.

Sir, providing employment is an essential thing which has to be carried on. Hence this thing
does not seem to be practically acceptable.

I would suggest this to the hon. Minister. Why does not the Ministry concentrate on attracting
more passengers towards the Indian Airlines by way of services, which are extended to the
passengers by other private airlines? An initiative by the Minister would help the Indian Airlines to
get more revenue.

I would also like to know when the merger of the two airlines was done whether the merger of
the IT was also undertaken.

3 derta s (SR U=) : SUFHMI Sff, GaR Sfear 4 A amfde gasm & ar 4
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SHRI SANTOSH BAGRODIA (Rajasthan): Mr. Deputy Chairman, Sir, | will straightway
request the hon. Minister to clarify some points. It is a very detailed statement. It is very clear. But,
still, being a national airline, is it true that lot of social activity has to be taken by Air India like flights
to North-East Region, flights to Andaman and Nicobar Islands, flights to Agathi and Lakshadeep
and transportation of Army troops to Ladakh and Srinagar? When you take these kinds of
responsibilities, are the private airlines also obliged to handle these kinds of activities or they have
an advantage ? When you transport Army troops, is it not the responsibility of the Defence Ministry

to pay for it? Or this may go as subsidy from this Ministry.

Sir, similarly, for many years, | believe, from 1984 or 1985, maybe for 15-20 years, no new
aircrafts had been purchased. Now, | compliment him that when we needed new aircrafts,
they have been purchased because unless we have them, we will not be able to compete. But, in
the process, the depreciation becomes very large in the first few years. This is well taken. But, |
would like to know from hon. Minister about ‘rescheduling and cancellation of future aircrafts
deliveries’ which he has mentioned in his statement. If he can give some details as to out of 111,
how many are coming, how many are rescheduled and how many are not coming, it will really help

us.

Then, Sir, most of the airlines in the world are losing. There is no doubt about it. But, that
does not mean that we also become inefficient. Losing at what level? Suppose, somebody is
losing Rs.5 crores and somebody is losing Rs.5,000 crores, so, if he can give some details about
it, it will really help us. Sir, companies paying in time for the oil all over the world are not getting any
credit. Those who are not paying in time are getting the credit. What is the status of Air India in this

respect? (Time-bell rings)

Sir, the employees ratio is 230 against one aircraft. Does it include outsourced employees

also? What is the world average ? It is about 110. If that is so, what is his plan to re-plan this so that
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we do not have the excess staff? He has mentioned about redeployment of staff. By what
time? Sir, the programme that he has given...(Time-bell rings).... Sir, have | taken five

minutes.

MR. DEPUTY CHAIRMAN: No, no, it is not five minutes. Maximum is five minutes.
Depending upon the time, it is three minutes now.

SHRI SANTOSH BAGRODIA: Sir, you mentioned five minutes.

MR. DEPUTY CHAIRMAN: | mentioned maximum. There are others also. It has to end by 1
o’clock. Please conclude.

SHRI SANTOSH BAGRODIA: Sir, | am only seeking clarifications. All right, Sir. Give me
whatever you like. You are the boss. Sir, he has even a number of schedules. | just want to
know the time-bound programme of various measures. These are very vaguely given. Unless
the time-bound programme is given, it will be very difficult for us to judge. Sir, the last point
is, on the one hand, they are saying there is excess capacity, on the other hand, we have
three extra passengers in some aircraft. During this, | hope, he can clarify this also. Thank you,
Sir.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, | would also seek clarifications. Firstly, | have
an apprehension which | would like to share with the hon. Minister that call somebody a bad name
and make a ground to sell it out. Definitely, the Minister spoke very clearly that we want to retain
our national carrier. | think, that should be the spirit. Secondly, in his statement, it is given that in
2006-07, the loss is Rs.772 crores. Then, in 2007-08, the loss trebled. But, till that time, the
recession had not come. So, what exactly is the reason? Even next year, it was doubled. And,
now, we are expecting Rs.7,200 crores by March end, 2009. What is the exact reason? Could you
kindly enlighten us?

Secondly, it appears from the reply to the question that we have undertaken merger for
strengthening the whole national carrier, but we are not prepared for it or we have not made
adequate preparation, in advance, to go in and take the benefit of the merger. So, the IT
integration problem arises. Even after two years of the merger—in April, 2007, the merger took
place—in 2009 June or July, we could not integrate the IT. What is the reason? You kindly clarify
that.

Thirdly, a soft loan has been infused. Whether, while infusing the soft loan, we will be getting
additional return out of using that loan. ... (Interruptions)...

MR. DEPUTY CHAIRMAN': Stop the cross talks, please.

SHRI TAPAN KUMAR SEN: The debts are bigger than the burden of the
benefit of the loan derived. Whether that operation was done with due diligence; please
clarify.

And the last point is, again, | will insist, please do not brush aside the apprehension. The
profitable routes are being sacrificed. There are complaints. | can give you a specific example.
On Calcutta-Hyderabad route, all the private airlines are going full, but Indian Airlines are not
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operating in the morning! Similarly, the Calcutta-Kanpur example is there. ...(Interruptions)...
The information has been supplied by our Union colleagues there that, at least, on 62 routes, the
Air India and Indian Airlines sacrificed. (Time Bell rings) When we are operating on the
loss-making routes for social responsibility, particularly in the matter of... (Interruptions)....

MR. DEPUTY CHAIRMAN: Please conclude, Mr. Tapan Kumar Sen.

SHRI TAPAN KUMAR SEN: ...profitable routes and profitable slots, the Air India requires a
discriminatory favourable treatment... (Time Bell rings)

MR. DEPUTY CHAIRMAN: The next one is Shri Sabir Ali.

....and that is not discrimination because we are sacrificing revenue on the other
non-profitable routes. | suggest henceforth....

MR. DEPUTY CHAIRMAN: No, no; it is not a clarification. It is an address.
...(Interruptions)...

SHRI TAPAN KUMAR SEN: This is the question. ... (Interruptions)....
MR. DEPUTY CHAIRMAN: It is not a clarification.

SHRI TAPAN KUMAR SEN: Sir, | am seeking clarifications only. Whether the Government will
consider monetising the social oriented services on non-profitable routes, monetising that to
show the.... (Interruptions)...

MR. DEPUTY CHAIRMAN': Shri Sabir Ali; the next one.

SHRI TAPAN KUMAR SEN: ....difference in the balance sheet so that the loss....
...(Interruptions)...

MR. DEPUTY CHAIRMAN': Please take your seat.
SHRI TAPAN KUMAR SEN: ....that has been shown will go down.

SHRI SABIR ALI (BIHAR): Thank you, Sir, for giving me the opportunity to speak. 3%, ﬁ’@f
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the fact. When you talk to them, it appears as if they are doing the obligation to you and the way
they will react in the aircraft. If you ask for water, they will take ten minutes to bring the water for
you | 31T I HI question Wé,amreplyﬁmg, TTAT B ORI A STST B AT B
31T QIR ST A IR ST, ST il A AT 8, TA GIREATSH 3 R T8 15 e A ane &
Al MMIDT 45 fe wait BT TSdl 21 AT MY IH! salary T8] od 2 AR IR T T A ST R
BSIs RI 78] B 22 AMMYP Tel s THR B FAATY 51319 &1 6 AN ST 18X I8 &, 319 3T
UfST, J QIR SfSATH FHR HRAT e A8 | AT $HD! T8 DI Rl T2l a1 bR o 2 F31 off, §
ST § o SIT9M Ueh < YR foham & 31k gk < 9 971 3179 MY §, <ifehT IR-uid |Ted o Y,
JTST T MY SH! WIoT Fel B b 3P I&T TR Rl Te] g1 SITdT, NI T&i efficiency T
& TS ST, SEH AT difficulties &7

MR. DEPUTY CHAIRMAN: Please conclude.
Y IR 37ett : AR H SUTST §HY T of 1 =TEd g
it STRUTARY : 3T SITET FHA & b B

7t AR o1eit : § ST T8 § b S97a efficiency &1 WX 31281 B & o1y iR 319 It
ST ST €, STh! S P o1 3T BIs B SoMT dT8d & AT 817 IR 3T 37 R, al v
HN?

SHRINARESH GUJRAL (Punjab): Sir, it was reported that the airline industry the world over
lost, in all, 10.8 billion dollars last year. The Air India, with just half per cent of the world fleet
capacity, was reported to have lost over one billion dollars. | don’t understand it. Everybody is
talking about the reported figures. We are now in July. Why don’t we have the exact figures of the
losses? There is a serious apprehension that the balance-sheets are cooked up. It is like the
Satyam saga. | think that there should be some kind of a Parliamentary Committee to go into the
exact figures as to what are the losses of the Air India so that we can find a solution. | hope the
Minister will consider my suggestion and call in outside auditors to verify the figures which are
being given out by the Air India. | want to know by which time we will have a clarity about the exact

losses of the Air India.

SHRI RAHUL BAJAJ (Maharashtra): Thank you, Mr. Deputy Chairman. | would like to know
from the Minister, through you, Sir — when he is a Minister who has been considered, during the
last five years, by various surveys to be one of the best Ministers — whether he can do more for
the following items. Some of them are very tough. We know, as Mr. Naresh Guijral has said, the
aviation industry in India is suffering and losing money more than all the private sector companies

abroad. It is bleeding.

One, you are running, as you have said, uneconomic sectors for social reasons. Why are you
not demanding more money from the Government and getting fully paid for that? | don’t see any
reason why it should not get paid. It is not correct. Otherwise, they should be allowed to stop

flying.
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Second, due to discrimination against the foreign airlines we are suffering on ATF, Aviation
Turbine Fuel. The Finance Minister is not here. But something has to be done for the Indian
airlines. The Indian aviation sector should not suffer at the cost of foreigners who are getting the

benefit.

The third is the most difficult situation. | am happy to learn that an Advisory Board is being
constituted. As an owner, | also keep control on my companies. So, in the main Board,
statutory Board, 50 per cent — | hear; | have no official statement — of the people will be
independent directors, whether it is Ratan Tata or whoever it is. They should be independent.
To be in order, you keep 50 per cent of your Government people. Today it is 100 per cent
Government people. This is not correct, Sir. Once you have that kind of a Board, leave them
alone. Otherwise, how do you restructure an airline? How do you rationalise anything? My
friend, Mr. Bharatkumar Raut, says don’t touch them. It is the politicians who have interfered
and made these 33,000 people unhappy. | was the Chairman of the Indian Airlines from 1986 to
1989. (/nterrupt/ons)... Maybe, Mr. Rajiv Pratap Rudy and | will talk separately. Whatever be
the reason, if the management is defective, sack them. If the politicians have done something in
the past, you can’t undo that. But now please let the Board function. That is the way it happens
all over the world, even in public sector companies like Renault. Don’t interfere. If they want to
restructure and rationalise, let them do it and face the music. You are afraid of a strike. When |
was the Chairman, we couldn’t permit to a strike. The country would have come to stop. Now

we should not worry about a strike.
MR. DEPUTY CHAIRMAN': Please conclude.

SHRI RAHUL BAJAJ: But | don’t want to be unfair to the employees. If a strike has to be
taken, you have to take it and give them a good VRS or you will have to close the airline.
Otherwise, it is the taxpayers’ money that is going down the drain. Please answer these

questions, Mr. Minister.
MR.DEPUTY CHAIRMAN: Shri Condpan. Just one clarification.

SHRI SILVIUS CONDPAN (Assam): Sir, | have found here that flying of Indian Airlines and Air
India in the North-Eastern Region is a loss. | fail to understand it when so many private airlines are
operating in the North-Eastern Region. Are they not losing? | want to know from the hon.
Minister. If the Air India and the Indian Airlines are incurring losses in the North-Eastern Region,

what about the other airlines? What is the justification?
MR. DEPUTY CHAIRMAN: Shri D. Raja. Just one clarification.

SHRI D. RAJA (Tamil Nadu): Sir, the Air India, being the national carrier, is the pride of our
nation. My point of clarification or question to the Minister is this. | have my own experience with
the Air India and | would like to travel with the Air India only. The Air India does not fly in profitable

routes as we expect it. | had to stay in Kolkata because there was no Air India flight from Kolkata to
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Chennai. The reply talks about noneconomic flights. | think the Government should have a political
will. The Government should have pride in the Air India. The Government should see to it that our
national air carrier becomes viable and profitable. | hope the hon. Minister will consider these
suggestions and proposals and will implement them. The Government should have a political will
to protect the Air India, the interest of the Air India and the interest of the country. Please do not
treat it as any other airline in the country. The Air India is the pride of the nation. It needs to be

safeguarded and protected. Thank you.

SHRI' SHANTARAM LAXMAN NAIK (Goa): Sir, the hon. Minister has referred to
rationalisation of manpower. What do you mean by ‘rationalisation’? Does it mean you can
dismiss or retrench or transfer anybody ? What is the exact meaning of ‘rationalisation’? Thank

you.

SHRI GIREESH KUMAR SANGHI (Andhra Pradesh): | would like to know only one thing from
the hon. Minister. How does he compare the Air India vis-a-vis the low cost airlines, Indigo and
Spice Jet? To my knowledge, Indigo and Spice Jet are doing quite well. They are low cost airlines.

How do you compare the Air India with these two airlines ? Thank you.

SHRI MOINUL HASSAN (West Bengal): Sir, it is reported in the newspapers that 15 per cent

of the total aircraft are lying idle. It is one of the causes of loss. Is it a fact? Thank you.
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SHRI PRAFUL PATEL: Mr. Deputy Chairman, Sir, many hon. Members have sought
clarifications. | appreciate the concern of the hon. Members and of the entire House. | thank the
hon. Members for expressing the sentiments that Air India is a national carrier and we must do
everything possible to restore its past glory and to make it an efficient and profitable organisation

in future.

Let me start with one or two issues raised by Shri Javadekar. Many other Members also have
expressed similar sentiments. He mentioned a couple of issues. But let me first go to fleet
acquisition. | do want to reiterate, | said it during Question Hour also, that last time, when planes
were bought for the Indian Airlines and the Air India, it was done during the Prime Ministership of
Late Rajiv Gandhi. At that time, there was no competition to both the national carriers. It was a

time when we had monopoly and whatever we gave to passengers, was accepted. Of course,
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there were good people running the organisation, at that time. There is no denying the fact that
they did great service to our nation. After 1993-94, when the Indian aviation sector was thrown
open to competition, we saw a flurry of activity in this sector, and many private airlines started

operations.

Over a period of time, naturally, as the pie grew bigger, the share of Air India, which was 100
per cent earlier, could not have been maintained, and it started reducing. Eventually, with the
advent of competition, newer planes started coming into the Indian air space. Competition
brought in better service standards which were, probably, not offered at the same level by the
erstwhile Indian Airlines, or, the Air India. Consequentially, there was a slight decline from year to
year. In 2004, when the UPA Government came, we took a conscious decision that we must
protect the future of Air India. We wanted Air India to continue in the public sector. | would just like
to inform Shri Javadekar and Shri Rajiv Pratap Rudy that one or two years prior to 2004, when we
took over, a decision had been taken by the NDA Government to privatise, to sell off Air

India... (Interruptions ). ..

SHRI RAJIV PRATAP RUDY: There is a correction. If you allow me to intervene, | would like to
respond... (Interruptions)... It is a completely wrong statement. If the Minister allows, | will

correct him.

SHRI PRAFUL PATEL: Let me complete. | don’t have to offer any clarification for the simple
reason that it was a well-documented decision. There was a public tender, and there were
companies which had participated in that tender. It is only after the last minute withdrawal of the
only lone bidder left in the fray, — | can mention it; there is no secrecy; Tata Singapore was the
joint bidder — after they withdrew from the fray, that the process of selling off Air India, or, to say,
the disinvestment of Air India, was withdrawn. And, then, there was a change in Government. Our
Government took a conscious decision saying, “Yes; we want to run Air India as a national carrier.
We will not allow disinvestment in this Airline.” However, in the long-term interest of Air India, if it
has to compete, then, it will have to be given newer aircraft; it will have to have a fleet
augmentation programme. In 2005-06, and, as all of you know, including 2007 up to 2008, the
Indian aviation sector was showing a robust growth. And, | am not trying to take away some good
initiatives taken by you or by your predecessors. So, why are you suddenly getting agitated when
| am just trying to tell you what the factual position is? Now, this arises out of the questions that
you raised as to whether we are going in for acquisition, in what scale and why it is needed. | have
to give you the answer. If the Air India, or, the erstwhile Indian Airlines, now, after merger, has to
be successful and has to compete, then, how can you operate an Airline with older aircraft which

are 15 or 20 years old ? Even after the acquisition of 51 aircraft out of 111 so far, the Air India’s more
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1.00 P.M.

than 50 per cent fleet are 15 years and older. Out of that, there are 21 aircraft which require major
overhaul. This is just to indicate that after all this so-called talk of acquisition, etc., we have not yet
received the full aircraft in the quantum that is required. It is a programme which will go on till 2012.
In spite of that, this is the situation, that we still operate with a lot older aircraft than any of the

competitors of Air India.
7} TR STASHN : I AT &, 98 ol el 81 &1 &, $Hb aR H gaTg]

SHRI PRAFUL PATEL : | cannot explain everything in one sentence. | am just trying to shortlist
two or three key issues which have been highlighted by a large section of the House. Fleet
acquisition was one thing. You asked as to who did it. Well, a company decides what it wants. If
you think all the Airlines, across the world, use only one fleet type, | am sorry, that answer is not
correct. It is advisable to have one fleet type. But many airlines, which operate on long haul and
short haul, operate on multi-fleet type. | can name Lufthansa; | can name British Airways; | can
name any number of major airlines in the world which operate more than one fleet type of aircraft.
That having been the case, acquisition was something which the Airlines decided based on the
projections it had made. The Government’s job was to support that acquisition programme. And
you know that there is a well laid down process in Government for acquisition. It does not happen
overnight just because a few people in Air India decided it, or, a file came to the Minister and he
was in a rush to buy aircraft. All sorts of insinuations are flying here and there. | am just trying to
say that it was through a well laid-out governmental process. It goes through all the checks and
balances in the system and that is when this fleet acquisition programme was given the green
signal. Even today, out of the 11 billion dollars worth of aircraft, only about four billion dollar worth
of planes have started flying in the Indian skies. So, when you say that future acquisition or future
fleet augmentation needs to be re-thought of, | don’t think that is an issue before the Government.
It is purely the decision of the management. If they feel tomorrow that they need to rationalise their
acquisition programme, defer or delay deliveries, | don’t think, I, in the Ministry, or, the
Government as a whole, am going to take any objection to that kind of a suggestion. That is purely
for them to decide. But, also, let me tell you that, talking of depreciation, one of the reasons,
when earlier losses were not being reported, was that planes were already fully written off. Twenty
year old planes! Naturally, all of us who understand — Mr. Rahul Bajaj as a businessman —
would appreciate that the written-off value would be there after five or ten years. Therefore, all
these years, Air India or Indian Airlines did not really have depreciation on its books. The current
year’s depreciation is close to Rs. 1300 crores. These are also factors which will contribute to

losses in the initial years. This has to be understood. Any new factory or new project which starts,
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in the initial years, the depreciation is higher on the books. So, that is one of the reasons. | am not
saying that is the only reason. This is not a justification for losses, but this is one the things that |
wanted to explain to you from the question arising or the clarification being sought about the fleet

acquisition programme.

Coming to the merger, let me just be very candid about it. Merger is, again, not a figment of
imagination of the Minister or Ministry or of a few people. Merger was a very detailed exercise
which was undertaken. Mergers are not new. Mergers have taken place across the world,
whether it is an airline or in other kinds of businesses. And, therefore, to say that merger by
perception or per se is absolutely a wrong or a disastrous exercise that was undertaken would be
unfair. Merger was done with a well laid down process. A world-class consultant was appointed
and those presentations were made to the management as well as to the Ministry. To that extent
the Government was also very cautious. An Empowered Group of Ministers of the highest order
was constituted. The Committee of Secretaries went into it many times over. It was only after a
detailed exercise that the consent for merger was given. Let me be very honest; every section of
the employees of both the carriers was consulted and a large section of the employees had
supported the merger. It is all right to say that now, if suddenly some section of the employees
come and keep complaining about something which has gone wrong, they should also do some

self-introspection...

SHRI BHARATKUMAR RAUT: You have not fulfiled the promises you made earlier.

...(Interruptions). ..

MR. DEPUTY CHAIRMAN: No, no. Please, let him complete. You have said whatever you

wanted to say, Mr. Raut. (Interruptions)

SHRI PRAFUL PATEL : If there is something lacking, we can correct it. | am not trying to say
that everything here was as it was tailor-made. But the fact is that everything was well-thought of ;
every section of the employees was spoken to. | have myself undertaken that exercise along with
the management. So, let us not say that every thing was done knee-jerk, without any application
of mind. Yes, some of the things may not have worked out to the best possible advantage which
was thought of . But to say that merger... (Interruptions)... | am telling you that the merger has not
succeeded, as | have mentioned earlier, because of some issues like IT integration. But | also
would like to request Mr. Bharatkumar Raut, who represents a large section of the employees,
Mr. Raja and anybody who has an association with the trade unions, that they should try to explain
things to the employees. Why is this resistance coming for the merger? Do you mean to say that a
stand-alone Indian Airlines or a stand-alone Air India would have been able to compete in the
global air space? After all, Jet Airways, King Fisher, all, are now starting to fly international;
they are both domestic carriers and international carriers. International carriers coming to India

do not service only Mumbai and Delhi any more like in the past; they go to Bangalore, they go to
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Hyderabad, they go to Chennai. Can you say that tomorrow a stand-alone Air India or a
stand-alone Indian Airlines would have done the job? The answer is, no. Therefore, if anything
has not worked to the best of our expectations, that does not mean that the intentions or the

thought process are faulty. The execution and implementation may require correction.

That is why | am saying that it is not correct to say the merger is ill-conceived and the merger
has not worked. Yes, | agree, it could have worked better; | agree, it has not worked to our
satisfaction, but to say that it is completely out of sync would not be correct. | would like to say
one more thing. A lot of Members have said, bilaterals have been entered into, a lot of routes have
now been given away to foreign airlines, to private airlines. | would like to state that bilaterals is an
on-going process. By the very definition of the word, ‘bilaterals’ means, it is two-way traffic. It
does not mean that a plane comes from Singapore or Dubai or London or Frankfurt and flies into
India as many times as they want. They do come, so are we entitled to fly there. When the
Government went in for opening up the international routes for private domestic carriers, we took
a couple of key important decisions. What were those decisions? The decision was that the Gulf
will still be for three more years protected for our national carrier. What stops the national carrier
from mounting more and more flights into the Gulf? Nobody stops them. Contrary to the view that
you take that everything is decided in the Ministry or by the Minister, | am sorry to say that most of
the decisions on routes, to fly or not to fly and the capacity entitlements are purely left to the
management. It is for them to decide. Therefore, bilaterals is an on-going process. A lot of
Members of the House come from various States, not only from Mumbai, where you and me come
from. Somebody represents Chennai. Would it not be fair to say, if somebody says that if Air India
does not operate out of Chennai into any western country, and if British Airways wants to fly into
Chennai, shall the Government of India say, ‘no’? If tomorrow, in Bangalore with such a large IT
industry, if Lufthansa or British Airways or Emirates or the Singapore Airline wants to fly into
Bangalore, and if our national carrier does not fly out of Bangalore into any other city, would it not
be fair to allow these airlines to operate into Bangalore ? What is the logic ? Ultimately, the logic is,
more and more connectivity. In this House, minus this debate, so many times, | have heard
Members expressing their view as to why their city is being connected internationally, why not |
have a flight into Amritsar, why not | have a flight into Jaipur, why not | have a flight into Udaipur.
Any number of such questions do arise, and this is the aspirational change in the country. People
want more connectivity. | would also like to see my national carrier being able to perform all the
obligations it is supposed to perform. But, in the absence of its ability to do so, if that space is
taken by domestic Indian carriers or by international carriers, what is the harm? Ultimately, it leads
to better connectivity, more choice to the consumer, better fares, better service. Is that not a

hallmark, and is that not an achievement in the last few years? Can anybody in this House say that
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India is not better connected than before? Can anybody in this House say that Indian
infrastructure has not improved than what it used to be in the past? Can anybody in this House
say that lower fares are not now the order of the day? Is competition not giving you better
service? This is the fact of life. But, at the same time, we have only focussed on Air India and
said everything. | have many times stated it. | get questions and people try to put me in the
dock, and ask me everything about Air India. | have sometimes to defend myself by saying that
I am also the Minister of Civil Aviation. | am not just the Minister for the Air India, and | am saying
this with anguish. | don’t like to say that. But, at the same time, if every issue of connectivity or
people’s aspiration cannot be met only by the national carrier, this role will have to be performed
by others also. This is a fundamental decision taken by the Government. Everybody has
accepted it since 1993 onwards. This is the process of liberalisation. And that is why my request
to the hon. Members is this. Yes, Air India, the erstwhile Indian Airlines do have some systemic
problems. We do wish to support it. The Government in its earlier five years and even now
support it. When these issues of the problem of Air India came up, | took it to the hon. Prime
Minister. He also mentioned and with a great sense of pride | can say here that he said, ‘Praful,
this is our national carrier. It is our national pride. We will do everything possible to support Air
India and bring it back to profitability, and do everything possible to see that it becomes a better

organisation.’

Mr. Deputy Chairman, Sir, | would like to take this opportunity in informing the Members that
there is a change happening. The global economic slowdown has also affected the aviation
sector. Today, in spite of our lower fares, many flights are not going to their capacity. Today the
airlines, all of them, have started cutting on capacities. Hon. Mahendra Mohanji or some other
Member was talking about the British Airways making money, | am sorry. | was in London. The
Chairman of the British Airways met me. They were equally in a dire state, | would say. Most
airlines across the world are facing financial difficulties. Even domestic airlines in the private sector
in the country are facing financial difficulties. Yes, it is a public carrier, it is a national carrier,
therefore, the issues of Air India will rightly be debated on the floor of Parliament. But to say that
these are issues only of Air India is not right. Yes, Air India has slightly a larger problem because of
certain legacy cost, because of higher manpower cost, because of the systemic issues which
plague the airline. But | can assure you in the days ahead the Government will do everything
possible to support the management. And | would like to tell you, Mr. Bajaj, and | repeat this, you
have been a former Chairman of Indian Airlines, | on behalf of the Government am making this
categorical statement that we want to bring in more transparency into the working, we want to
give them more autonomy. If you say the Government interferes on daily basis, the answer is ‘no’.

People may have that perception. Now, | cannot take away that perception because the answers
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to any issues of Air India are only to be answered by the Minister in Parliament. To say that the
Minister or the Government is at arm’s length from the Airlines, it cannot happen in a public sector.
But, on the other side, we would like to give it more and more autonomy; we would like to have, at
least, half of the Board to be, as you rightly said, of independent directors, people of eminence of
highest order who have a track record to be brought on the board. We want to have an
international advisory board on the lines, which most global airlines do have. We also want to have
a professional chief operating officer selected through a global search, working below the CMD.
We want to do a few things... (Interruptions)... That is also fine. ...(Interruptions ... These are
the clarifications; | cannot give you anything more than this. | am trying to be as explanatory as
possible. ... (Interruptions)... Sir, | can assure you again that we do not come into the picture as
to which route the airlines should operate. These are purely commercial decisions.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tapan Sen, there will be no end to this. ... (Interruptions)...

Please sit down. ... (Interruptions)...

SHRI PRAFUL PATEL: | do not want to deny what you are saying because | have no idea. But
I would also like to state that this is not something, which we do as a part of the Government. This
is a company. On the one side, we talk of autonomy and, on the other side, we talk of this. | do not
think it is possible for me to do it personally. Yes, | would voice your sentiments to the
management of Air India and tell them that if there is something which the hon. Member has
pointed out, please look into it. If there is merit in it, it should be looked into in a time bound
manner. ...(Interruptions)... | would also like to say very categorically ...(Interruptions)... | am
trying to answer what Mr. Javadekar has stated and most Members have followed and taken a
cue. He talked about Air India express. Low cost is now the order of the day. Please remember it.
Somebody mentioned why Indigo and Spice Jet are doing better. The fact is that the low cost
airlines are there because the market is becoming price sensitive; anywhere in the world you see
whether it is the UK or the US, these low cost airlines are doing much better than the legacy
carrier. That is why the Air India express is something, which the management thought in 2005
that they needed to take that space which have been ultimately taken over in the international
arena also. | can name you Tiger Airways, Silk Air, Air Arabia, Air Asia, Al Jazeera and so many
such airlines now fly Dubai, all these are the low cost airlines carriers of all these major international
airlines or their subsidiaries. That is why Air India express is also conceived as one of the low cost
arm of Air India to take on international competition. As of now the LCC space is moving into the
domestic area also with the advent of Indigo and Spice Jet, as also Jet Light and as also Kingfisher
Airlines, the Air India express will also have to take on a more meaningful role in the LCC segment

within the country.
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| am just trying to give these clarifications and if there are indications of corruption, Mr.
Javdekar, please illustrate them, we will give it the highest priority. If there is any issue which
bothers you, please let me know, let the House know, | will be willing to sit with you and | will be
willing to go into any level of probe if there is any issue which is highlighted and which is proven
that it is correct. | will be the first person to be happy to assist in getting rid of this kind of a problem
which hits the airline. With these words, whatever issues the Members have raised would have

been satisfied. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rudy, in Calling Attention, it is not a question and answer

session and the Minister is not obliged to answer every question.

SHRI RAJIV PRATAP RUDY: Sir, then we need more opportunity to talk on this. There are
many issues raised by the Minister... Sir, he has given an explanation to many issues, which were
raised, and they are completely off track. The country must know. When he talked about Air India
Express you covered the entire market created by Indian Airlines. There was competition created
within the company. There are many issues, which he has raised, and it needs a threadbare

discussion. The country cannot be allowed to...

MR. DEPUTY CHAIRMAN: You have to have a structured discussion of Short Duration

Discussion.
SHRI RAJIV PRATAP RUDY: Sir, there are many issues which deserve an answer.

MR. DEPUTY CHAIRMAN: | agree that there are many issues. It cannot be solved in one hour

Calling Attention. So, let there be a Short Duration Discussion. You give the notice.
SHRI BHARATKUMAR RAUT: Sir,... (Interruptions)

MR. DEPUTY CHAIRMAN: No, no, the Ministry is not obliged to answer every point. You see

the rules. ...(Interruptions)... Now, shall we have a lunch break?
ALL HON. MEMBERS: Yes.

MR. DEPUTY CHAIRMAN: The House is adjourned for lunch for one hour.

The House then adjourned for lunch

at seventeen minutes past one of the clock.

The House re-assembled after lunch at eighteen minutes past two of the clock,
The VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): First, we have a statement from the Minister

regarding accident at Delhi Metro site. Shri Saugata Ray will make the statement.
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